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MINISTRY OF HOME AFFAIRS 

NOTIFICATION 

New Delhi, the 15th May, 2018 

_ $.O. 1917(E).—In pursuance of clause (1) of article 239 of the Constitution, the President hereby 

directs that the powers and functions of the State Government under the Commercial Courts, Commercial 
Division and Commercial Appellate Division of High Courts Act, 2015 (4 of 2016) shall, subject to the 
control of the President and until further orders, be exercised and discharged by the Administrators of all the 
Union territories (whether known as Lieutenant Governor or Administrator) within the respective jurisdiction 

of the Union territories. 

[F. No. U-11030/2/2017-UTL] 
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